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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 
ERNAKULAM BENCH 

0. A. No._4fl5 	 1993. 

DATE OF DECISION_fç4 • q3 

T. C. Hazekiel 
	

Applicant 

flr.X. S. Bahu1;y_an 	 Advocate for the Applicant 

Versus 

The Dirtor of Posthi Srtdespondent(s) 
(HQ) O/& Chief PNG,Kerala Circle, Trivandrum and others 

Mr. Gea-g-e C .P Tharakan,SCCSC Advocate for the Respondent (s) 

CORAM: 

The Hon'ble Mr. S.P. IVIUKERJI VICE CHAIRMAN 

The Honble Mr. N. DHI%RMADAN JUDICIAL MEMBER 

Whether Reporters of local papers may be allowed to see the Judgement ? 
To be refer.red to the Reporter or not? 
Whether their Lordships wish to see the fair copy of the Judgement? 
To be circulated to all. Benches of the Tribunal ? 

JUDGEMENT 

S.P. fIUKERJI VICE CHAIRMAN 

Theiapplicant in this case has challenged his transfer 

from the post of Assistant Post liaster,M.G.Road Post Office 

Kochi to the post of Sub Post liaster, Elamakkarø- post office 

which is not a supervisory post. When the case wastaken up 

for admission on the last occasion, the learned counsel for 

respondents fairly stated that a supervisory post of SPII, 

Njarakkal post office is lying vacant and the applicant jfk.-

so chooses ft can be posted to that post. 

Learned counsel for applicant today stated that the 

applicant is prepared tobe posted as SPM,Njarakkal but that 

should nobe taken as a posting on request. 

Leaarned counsel for respondents accepts this position. 

4, 	Accordingly, we admit the application anddispose$ it 

of with the direction that the applicant shall be transferred 
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to the supervisory post of SPM. at Njarakkol post office 

instead of being posted as SPN Elarnakkara and his posting 

tc Njarakkal shall not be taken as a po:sting at his request. 

5 1 	There will be no order as to costs. 

(N, OHAR I DAN) 
JUDICIAL IIEIIBER 

6.4.93 

G. 

(s.P .MUKERJI) 
IICE CHAIRIIAN 
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